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OA NO. 1/2001

OA NO. 252/2001
OA NO. 254/2001

I'h 1 s the 2lRt day nf July, 2002

HON'Hi.H SH. Kill.!) IF SINOH, MKMHHH (J)

OA NO. 251/2001

Ham Avtar

S/o Shri Ham Swarup

H/n Vi l lage Hamnol i
P.O. Hhula Si ran

New Delhi-1 10 04 5. ...Appl icant.

OA NO. 253/2001

Hidhan Sha.rma

S/o Sh r i V i vek Sharma

H/o SF 55/0

S i nga1 pur
Shal imar Hagh
Delhi-no 052. ...Appl icant

OA NO. 354/2001

Dina Handhu Hurman

S/n Shri Dodkangal Hurman
H/o SF 55/0

S i nga. 1 pur

Sha1 imar Hagh

Delhi-110 052. ...Appl icant

(Hy Advocate: Sh. V.Shekhar proxy for
Sh. S.Oaneah)

Versus

1  . IJn i on of I nd i a

Through Secretary

Ministry of Information and Hroadcasting
S h a. s t r i Hh aw an

New De1h i .

Director Oeneral

Al l India Had i o

Akashwani Hha.wan

Parl iament Street

New Delhi-1 10001.

2. Office of the Chief Fngineer (North /one)
Akashwani and Doordarshan

Shajahan Hoad,
New De!hi-1 10 Oi l.

1  4. Deputy Director (Kngineering)
:J Al l India Hadio and Doordarshan
|| D-h, Dodown

5, Probin Hoad (.Mal l Hoad)

New Delhi-1 10 054.
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Central Advisory Hoard
Ihroijgh its Member Secretary
4t.h Floor, Shram Shalcti Hhawan
Hat I M a. r g
New OeIh i- 1 lo 001

fi- l.abour (^omm i sf? i oner
Ministry of l.abour
Shram Shakt. i Bhawan
Ha.fi Marg
New !)e 1 h ! - 1 10 (jo ]

C-ihonr ContT-ac^tnr)

■■•-'"'P-f. N«gar;

Advocate; Sh. M.K.Hhardwaj provy for
A.K.Hhardwaj i n 0A-;t5 1/2()() 1

Sh. Hajeev Hansal proxy forSh. H.K.Aggarwal in OA-:t5:t/2n(n and 254/2001)
Q H 1) K H (OR AI >

PP leant m al l these OAs have a common grievance and
they have fi led an independent petition seeking the-rel ief for
appropriate direction to the respondents to regularise the
-rvices Of the appl icant who fulfi l al , the requirements for

engaged as a direct regular employee ,n Al l 1ndia Hadio
and Ooordarshan.

Hespondents have taken a prel iminary objection that the OA
- nnt , ct,, on or rho Tnlhnn.n, an ,n roo
matron of .Stan, .Ant.hon.ty of ,nd..a, Hnn' b, e .Snpnomo Court h.ao

euled that for abol ition of contract labourer th-
-rtman oannot. .„vo„e fbe f „n , >,0 , of. . on of fbo Hon^b.e Tnibnn,,.',
and for redressal of his grievance tho

a  .\anc.., the workman should
approach the Industrial Adjudicator.

I  ̂avo he.arO fbo .oannoO oonnoo , fon fho panf.o., and
gone through the record.
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objection taken by the renpondentn in opposed on t

jtjdgement of the Hon'ble Supreme (?purt in Steel Authority of

India vs. National Union Water Front. Workers 2001 (7) ,)T 2BH

where i n

Uontract: labour abol ition - Scope of Section 10
o t (. I , K A A c t., 1 9 7 0 — Whether there is express or
impl ied provision for automatic absorption of
contract. labour upon issue of a. notification
prohibiting appointment of contract. labour.
Held, there is no such requirement, Principal
employer cannot. be required to absorb the
contract labour working in the concerned
establ ishment. Hole of the adjudicator where a
matter is brought. before him upon issue of
prohibition notification outl ined. Decision in

case [JT 199h (1 1) SC 109,! directing
of contract. labour prospective

Air 1 nd ! .a ' s

absorpt. i on
overru1ed.

5. In view of the law laid down by the Hon'ble Supreme Court

this Iribiinal has no jurisdiction. The OA has to he

dismissed. However, appl icant, is at. l iberty to approach the

apprpriate forum.

Kill.DIP SlllOH
Member (.1)
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